BEFORE
HON’BLE MR. JUSTICE S.R. SEN
CRP. No. 8 of 2014

30.05.2014

Heard Mr. S. Thapa, learned counsel for the petitioner.

Also heard Mr. A. Khan, learned counsel who entered
appearance on behalf of the respondent.

It appears that notice has been served.

Court Master informed that Lower Court case record has
been received.

List this matter after 2(two) weeks’ for hearing.

JUDGE

D. Nary



BEFORE
HON’BLE MR. JUSTICE S.R. SEN
CRP. No. 44 of 2013

30.05.2014

Heard Mr. R. Sahu, learned counsel for the petitioner
who submits that due to some unavoidable circumstances, he
could not served the notice upon the respondent by way of Dasti,
and sought 2(two) weeks’ time.

Prayer is allowed.

List this matter after 2(two) weeks.

JUDGE

D. Nary



BEFORE
HON’BLE MR. JUSTICE S.R. SEN
MC(WP)(C)No. 150 of 2014

30.05.2014

Heard Mr. S.C. Shyam, learned Sr. CGC who submits
that the proceedings could not be completed due to the delay in
appearance of the respondent, and sought 8(eight) weeks’ time.
Maybe 8(eight) weeks’ time is too long, 5S(five) weeks’ time is
granted.

By this time the direction of this court vide judgment and
order dated 18.02.2014 passed in WP(C) No. 200 of 2012 to be
complied with.

With this observation and direction, this instant Misc.

Case stands disposed of.

JUDGE

D. Nary



BEFORE
HON’BLE MR. JUSTICE S.R. SEN
WP(C) No. 354 of 2012

30.05.2014

Heard Mr. H. Kharmih, learned counsel for the
petitioner.

Mr. S. Dey, learned counsel for respondents’ No. 1, 2 and
3 and Ms. Q.B. Lamare, learned counsel for respondents’ No. 4 to
7 are present.

It appears that the learned counsel for the petitioner is
not prepared.

Accordingly, list this matter on 17.06.2014 for hearing.

JUDGE

D. Nary
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